
, 

CENTRAL AI31I&RAT1VE TRIBTJNAL 
ERAIJLAM BENCH 

O.A.No.130 of 1994 

Thursday this the 20th day of. January, 1994 

The Hon'ble Mr.Justice chettur $ankaran Nair, Vice chairnan 

The Hon'ble Mr. P.V. Venkatakrishnan, Administrative Member 

P. K. Muraleedhara, 
Lx Casual Chowkidar, 
Integrated Fisheries Project, 
(Padathara House, Kumbalaxn, 
Ernaku1n Did;). 

(By Advocate Mr.P.$ivanPillai) 

V. 

Union of India thiugh the 
Secretary to the Ministry of 
Agriculture, Deptt. of Agr.& 
Coopation, New Delhi. 

....Applicant 

The Director, 
Integrated Fisheries Project, 
Kochi-16. 	 ....Respondents 

(By Advocate Mr.Mathew G.Vadakkel) 

CHETTLJR. SANKARAN NAIRtJ), VICE CHAIRMiN. 

We have heard coungel on both sides. 

Applicant who was dismissed on a prosecution being 

launched against him, seeks re-instatement after 

his acaittal. His request in this behalf Annexure.A3 

will be considered by second respondent and approprIate 

orders passed thereon, within four weeks from today. 

2. 	Application is allowed as aforesaid.No costs. 

Dated 20th January, 1 994. 
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P.V. VENKKRISHNAN 
	cnEruR SANKARAN NAIR(J) 

ADMIN ISRATVE I'EiBER 
	

VICE CHAIRMAN 

ks2Ol. 


